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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A, 458/93,
D.A. 459/93 &

B.A. 460/93, Dt. of Decision : 30-9=854,
Mr. K. Harendar Prasad es Applicant in

0A. 458/93.

Mr. Md. Nouman ++ Applicant in
0A. 459/93.

Mr. M., Rajeswar s Applicant in
04. 460/93.

Vs

1. Chief Workshep Manager,
Carriage & Loce Yorkshop,
SC Rly, Lallaguda,
Sacunderabad.

2, Workshop Personnel 0fficer,
Carriage & Lo Workshop,
SC Rly, Lalaguda,
Secunderabad.

3. Asst. Workshop Manager,
Carriage & Loco Uorkshap,
SC Rly, Lalaguda,
Sscunderabad. «+« Respondents in
all the DARs.

Counsel for the Applicants : Mr. G.V. Subbe Reo, Ln ail
the OAs,
Counsel for the Respondents ¢ Mr. D. Fprancis Paul, SC for

Rlys. in OA. 460/93,

l"lr. C.V, Malla Rdey,SC for
Rlys. in DA, 458/93,

Mr. K. Ramulu, S5C for Rlys,
in OA. 458B/93s

CORAM:

THE HON'BLE SHRI A,U, HARIDASAN : MEMBER (JUDL.)
| B
THE HON'BLE SHRI A,¥. GORTHI : MEMBER (ADMN.)
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OA 458/93,
DA 459/93 &
OA 460/93, Dt. of Ordsr :30-9-94,

(Drder of the Divn. Bench passed by Hon'ble Shri
A.B.Gorthi, Membsr (A) ).

All the above three Original Applications are
disposed of by this common order as the Pacts and the issues
are common to all the three cases. The applicants were selected,
sm empanglled and appointed as Substitute Kalasis in the
Loco Carriage UWorkshop, Lalaguda, and they joined the service
on 5-9-91 as Substitute Kalasis against 40 empanelled candi-
dates., However vide order dt.12-10-31, the sarﬁices of the
applicantg in OA 458/93 and the applicant im OA 460/93 uere
terminated on ths ground that the certificates submittsed by

them in support of Educational Qualifications veres found to

be false on verification. Similarly the services of the
applicant in OA 459/93 uere terminated vide ordsr dt.12-10-91

far the same reasof.

2. The Respondents in their reply affidavit have
stated that thess applicahts were appointed subject to the
. D
specefic condition that their engagement we®e, purely provi-
e drmaBind A

sional and if the certificates were found to be falsa, their

engagement would be terminated. Ihe certificates submitted

'by the applicants in support of the educational qualifica~

L
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tions were sent to the concerned Hsad Master, On such
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verification, it was found that the certificates produced by the

applicants were nut‘genuine.’fhe Respondentsliss ed the orders

of termination of services.

.- The applicants represented to the Lhief Workshop

Manager, stating that they had submittsd Transfer Certificates
issued by the Zilla Parishad High/Middle School, Marikal, Parigi
taluka, R.R.District, that the said certificates were genuine

and that these facts can be ¥e~uerified by the Respondents. Al-
-thuugh initially, the Respondents took the view that the appli-
cants submitted Transfer Certificates from a school other than

. : \\\”‘\\\
the Zilla Parishad High/Middle School, Marikal, they never~the-
less forwarded the Transfer Certificates submitted by the
applicants to the District Educational Officer, RR District,
for verification from the Zilla Parishad High/Middle School,
Marikal. The Respondents having examined the issus, came to the
conclusion that the applicant submitted two different sets of
Transfer Certificates, ons at the time of applying for the post

of Substituts Kelasi and anmother at the time of their represen-

tation and as such it was not free from doubt as to whether the

applicants submitted genuine Transfer Certificates. The said
order dt.z2-2-93 kogether with the order of termination of their
services in respect of each of the applicant are impugned in

thess Original Applications,

4, We have heard learned counsel for the parties at

considerable length. It was considersd essential to examine
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Parishad High/Middle School, Marikal. From a caereful exami-

NI

whether the applicants possess the rsquired sducational
gualifications at all not with standing the dispute whether
or not they submitted two different sets of Transfer Certifi-

cates. Even assuming that the applicants, as contended by them,

S}
submitted only one set of Transfer Certificates, i.e. the oRes

issued by the Head Master, Zilla Parishad High/Middle School,

Markal, Parigi Taluka, we directed that the relevant record

£& be produced for our perusal, The present Head Master of

Zilla Parishad High/Middle School, Marikal, who was summonmu -

by us .to'come along with record, has come and shoun the
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original "Register of Admissions & Withdrawals" of Zilla ~—

naticn of the said register, we observed the following i-

(a)in respect of Md.Nouman (applicant in
BA" 459/93), his name uwas ingerted
betwsen S51,Nos.B36 and B37 at the beottom
of the page where there was soms
space left;

(b)in respect of K.Harenger Prasad
(Applicant in OA 458/93), his nama
was incerted between Sl.Nos.1310

and 1311;

(e)in respect of M.Rajeshwar (applicant
in DA 460/93), the existing entries

at S1.,Nos.1367 were partly erased
and the particulars of M.Rajsshuwar
ware super impoged against the said
S1.No,

oo.ost
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Copy to:=-

Railday,'Léllaghda, Secunderabad,
2¢ Workshop Personnel Officer, Carriage & Loco Workshop,
SC Railvay, Lalaguda, Secunderabad,

3. Asst. Workshop Manager, Carriage & Loco Workshop,
SC Railway, Lalaguda, Secundsrabad,

4, 0Ons copy to Sri. G.V,5ubba Rao, advocate, in all the
0AS, CAT, Hyd,.

5. One copy-to Sri. O.Francis Paul, SC for Rlys, in 0.A.
460/93, CAT, Hyd.

T

6 One copy to Sri. C.V.Malla Reddy, SC for Rlys, in 0.A,
459/93, CAT, Hyd. .

7. Ons copy to Sri. K.Ramloo, SC for Rlys, in 0.A.458/93,
CAT, Hyd.

8. One copy to Library, CAT, Hyd.

9.. One spare copy.

Ram/=- . Co.



Se The above mentioned register was shoul to and was

scrutinised by the learned counsel for the applicants also.
There can be no doubt that the Transfer Certificates submitted

by the applicants svenat the time'o? their representation,

on which lot of raLiance uas{placa& by the learned counsel

: for the applicantgcaﬁnab'be gsaid to be thg true certificates

o WL LTk e e e I emr e et —es o o g — - —

withdrawls®' maintained by the Zilla Parishad High/Middle

ey,

School, Marikal. In other words, the applicants sought for
and obteained their appointment by means which cannot be said

to be fair. In the ietter of appointmenty it was made clear

to the apblicants that ahawi$;tha par ticulars furnished by

the applicants in regard to their educatiocnal gqualifications
i

etc,, are found to be{gj::iz their appointments are liable

.
to be cancelled, Consequently, the applicants eheethd,

carnot be said to have acquired any righthand as such the

termination of their appointments, in the circumgtances as
it B £

enumerated above, cannot be said irregularecreeeksidfde, -

In the circumstances, we do not Pind any merit in any of these

OAs and accordingly the same are dismissed with no order as to

costs,

O As we have heard all the three counsel for the

Respondents, on all the 3 0As, their fees may be fixed

separately by the Respondents.

e
'm (A.U.HAil%ISAN)

Member (A) Member (3J)

Dt. 30th September, 1994 - Reany 5oz (3)
avl/ Dictated in Open Court



